Filing under clause (d) of sub-regulation (5) of regulation 31 of the IBBI (Liquidation Process) Regulations, 2016

MONNET POWER COMPANY LIMITED (IN LIQUIDATION)
Liquidation Commencement date : October 23, 2019
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Claim for the period of CIRP i.c. from 23 February 2018 to 23 October 2019 has been rejected
1 [MD. Verma MPCL_W&E_1 24-Dec-19 2845,803 10,53,370 10,53,370 | Workmen and Employee Dues 0.001%) 1792433 - |because same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptey Code 2016,
Claim for the period of CIRP i.e. from 23 February 2018 to 23 October 2019 has been rejected
2 |Neeraj Kumar Jain 23-Dec-19 46,51450 15,27,190 15,27,190 | Workmen and Employee Dues 0.002%) 31,24.260 - |because same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
MPCL_W&E_2 Insolvency and Bankruptcy Code 2016,
;‘{“’:':‘:{‘:‘i‘l’c  one more emplovee of Head Claim for the period of CIRP i.. from 23 February 2018 to 23 October 2019 has been rejected
MEEC‘ catatve oba ployee o MPCL_W&k 23-Dec-19 27,18,104 8,61,876 8,61,876 | Workmen and Employce Dues 0.001%) 18,56,228 because same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Vinay Kumat Insolvency and Bankruptey Code 2016,
atva Ranian Mobapaten Claim for the period of CIRP i.c. from 23 February 2018 to 23 October 2019 has been rejected
4 ovees of Al PL MPCL_W&E_4 26-Dec-19 14929174 487,625 4827,625 | Workmen and Employee Dues 0.005%) 1,01,01,549 because same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
(Representative of 13 emploees of Angul Plang Insolvency and Bankruptey Code 2016,
Susil Kumar Pradhan Claim for the period of CIRP i.. from 23 February 2018 to 23 October 2019 has been rejected
5 | (Representative of 1 exccutive employee, 70 non- 5 26-Dec-19 9531437 35,87,280 35,87,280 | Workmen and Employee Dues 0.004%) 59,44,157 because same will form part of CIRP cost and will be repaid as per the provisions of scction 53 of
exceutive employees and 32 casual workers) Insolvency and Bankruptcy Code 2016,
Claim for the period of CIRP i.. from 23 February 2018 to 23 October 2019 has been rejected
6 |Suvendu Panaik 6 27-Dee-19 1728348 TRASTT 784,577 | Workmen and Employee Dues 0.001% 943,771 because same will form part of CIRP cost and will be repaid as per the provisions of section 53 of
Insolvency and Bankruptey Code 2016,
3,64,04,316 12641918 12641918 2,37,62,398




